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SHRI R. VENKATARAMAN: This
relates to West Bengal and if he
puts a separate question about Adi-
vasis, I will give an answer.

-

Li;

SHRI R, VENKATARAMAN: The
principles on which baaks open
their branches are stated by the
Reserve Bank, Generally they go by
the population, the needs of the place,
the various small scale industries and
other things which have  developed
there, There are four or five—ecrite-
ria and if they satisfy the criteria,
the branch is opened., Whether these
criteria are satisfied cr not, in every
block we see that there is one
branch, —

SHRI KRISHNA CHANDRA HAL-
DER: The hon. Minister has ad-
mitted that West Bengal, oespecially
rural West Bengal has not been co-
vered by the hank services properly.
Is he aware that West Bengal Gov-
ernmnt has given a proposal to the
Central Government to open a bank,
I want to know whether he will
give proper instructions to Wes: Ben-
gal government to open its own
bank,

SHRI R. VENKATARAMAN: Open-
ing of a bank is within the
exciusive privilege of the Reserve
Bank of India, People have ‘o apply
to the Reserve Bank and the Reserve
Bank muy or may not give, I give
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information as to what happened in
the House.

Committee on Gold Auctions

*85. SHRI K. MALLANNA;
SHRI AMAR ROY PRADHAN:

Will the¢ Minister of
be pleaged to state:

(a) whether it is a fact that Govern-
ment have appointed g Committee to
go into the working of Gold Auctions
in 1973; and

FINANCE

(b) if so, the details regarding the
terms of reference of this Committee
and the time by which jts report
is likely to be submitted?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). A statement is laid on the
Table of the House,

Statement

The Government of India have
aprointed Shri K, R. Puri. former
Governor, Reserve Bank of India,
to examine the various policy and
procedural aspects relating to the sale
by auctions in 1978 of z60ld held on
Government account and to advise
the Government as to the further
course of action {0 be token in the
light of his findings.

The terms of reference are as
follows:—

(i) to examine whether the policy
decision of the then Govern.
ment {o offer for sale a part of
the gold held on Government
account was in the public in-
terest and was based on sound eco-
noiiic considerations;

(i1Y"T6" examine whether the policy
procedures evolved for the sale
of gold were such as to adequa-
tely safeguard the public interest
and whether the procedures laid
down were gbserved at different
stages;



21 Oral ‘A¥itiers

(ili) to examine and advise the
Government whether prima facie
any {mpropriety had been c¢om-
mitted at any stage in the sale
of gold and if so, to recommend
such further action as may be
considered appropriate;

(iv) to examine and advise the Go-
vernment whether prima-facie the
scheme had been abused by some
interested persons and in parti-
cular whether there was any cor-
nering of gold by any individual
or group of individuals directly
or indirectly and if so, to reco-
mmend the course of action to
be adopted; and

(v) also to examine such other
matters as may be relevant for
the purposes of the above enquiry.

Shri K. R. Puri
ted to submit
1-9-1980.

SHRI K, MALLANNA: I have gone
throcugh the statement and also the
terms of reference. A very important
term of reference was omitlted, accor-
ding 10 me : what was the specific
purpose contemplated by the Januta
government and whether that purpose
has been fuifilled, if not, why not? I
want {5 know from the hon, Minister
whether Fe proposes to include it in
the terms of reference,

SHRI R, VENKATARAMAN : In
the budget specech my predecessor,
Shri H. M. Patel stated that the vur-
osa of gold auctions was {p control
the price of gold and preven{ smugg-
ling, Even at that time when he
made the proposal, I criticised it frem
the other side of the House. I said
that it would be a disastrous policy,
I also went to the extent of saying
that posterity would cail my hon,
friend Shri H, M. Patel as the ‘prodi-
ga]l son of India’ In my opinion the
purpcse for which Shri H. M. Patel
said he was selling gold had not been
fulfilled.

SHRI K, MALLANNA:. Was the
purpose for which gold was sold by

has been regues-
his report before
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the Janata Government fulfilled or-
not? Will the hon. Minister include
it in the termg of reference?

SHR] R, VENKATARAMAN: 1
have stated in the statement:

“{0 examine whether the policy
decision of the then Government to
offer for sale a part of the gold held
on Government account was in the
public interest....”

That is one of the terms of reference:
it is there.

SHRI K. MALLANNA:. May I know
whether any time limit has been fixed
for Mr, Puri to submit his report? Tf
not, what is the difficulty in fixing a
time limit?

SHRI R. VENKATARAMAN . It
hag been fixed and it is said that the
time limit is 1st September, 1980.

SHR] JAGDISH TYTLER: Regard-
ing this gold we have heard so much
as gold scanda] and so many people
are involved in it.

SHRI JYOTIRMOY BOSU:. Which
gold scandal?

SHRI JAGDISH TYTLER: The one
which you have done. The one you are
supporting now,

Recently  the then Finance Minister
had said that the gold auction was
done in a proper way. I would like
to know from the hon, Minister, whe-
ther it jg a fact I believe that a Com-
mittee has been formed to go into the
gold gcandal. If the adverse remarks
are made by the Committee, what
action the Government propose to
take against those people?

MR. SPEAKER: It is no question,
(Interruptions)

SHRI JAGDISH TYTLER: If they
are proved guilty 'what action do they
propose to take?

SHRI R. VENKATARAMAN: I
assure the hon, Member that T will
cross the bridge when I come to it.
Actually when the report is received,
we will consider the report and take:
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the appropriate action on the basis of
"the report,

SHRI JAGDISH TYTLER: Part (a)
of my question was—the then Finance
Minister said that the gold auction
was in g proper order. I would like
to know., ..

MR. SPEAKER: But he hag to form
hig view,

SHRI JAGDISH TYTLER: Accord-
ing to the documents available....

LMR. SPEAKER: No....
(Interruptions)

MR, SPEAKER: Nothing should be
recorded without my permission.
(Interruptions) **

PROF. MADHU DANDAVATE: The
Prime Minister of the country con-
sistently, carried on a public campaign
during the Lok Sabha election and
Assembly elections in nine Stateg that
during the Janata Government when
gold was auctioned, the gold that -was
secured from the people during 1962,
1965 and 1971 war was auctioned.
That wag squandered away. 1 would
like to know specifically from the
Finance Minister, is it a fact?

SHRI R. VENKATARAMAN: [ do
not know what the Prime Minister
stated in the election campaign. I
cannot answer for others. I can tell
you thig information, the gold in *‘he
possession of the country consists of
two parts or rather three parts:—

1. The Golq reserve kept under
the Reserve Bank Act.

2. The Gold Bonds Gold.

3. The surplus gold which we
have consists of gold which we are
producing in Hutti Mines and the
gold which we confiscate from the
public—smugglers and all that.

But all these three are kept as ovne
stock ang out of that stock gold has
been sold. Afterwards they saig *hat
gold which wag sold from that stock
will be treated as having comeé out of
the gold which has bee#ywonflscated.
My simp!» answer is whether that is
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a confiscated golg or Hutti Mine geld,
it is Government gold and Government
gold has been frittered away.

PROF. MADHU DANDAVATE: My
guestion has not been answered. I
have asked a very sharn and pointed
question. Sharp ang pointed answer
has bkzaen given in the other House. I
want the same answer in this House.
I have asked the quesiion. It has
been alleged by the Prime Minister
that the gold which the Government
secured in 1962, 1965 and 1971 war,
that was the gold that was auctioned. [
wanl to know is it a fact that that
gold wa< guctioned or confiscated gold
wore auctioned?

MR. SPEAKER: 1t is Government
gold. He has already replied. He has
already replied that it is government
gold. That gold in the custody of .he
Government is government gold from
whatever source it might have come
from.

SHRI R. VENKATARAMAN: It is
government gold, whethier it is Hutti
Mine gold or confiscateJ gold. It is
Government gold o»nd that Govern-
ment gold has been sold. In my opi-
nion it was frittered away. That is all
I have to say.

PROF. MADHU DANDAVATE: Why
don’t you protect me? How can the
Finance Minister give contradictory
answers in the two Houses?

MR. SPEAKER: 1 think the answer
is quite relevant, because he hag said
whatever gold comes into the trea-
sury of the Government, it is Govern-
ment gold. How can you distinguish
between this gold ang that gold?

PROF. MADHU DANDAVATE:
You can go through the proceedings
of Rajya Sabha.

MR. SPEAKER: 1 think the answer
is quite relevant. I am not convinced.

PROF. MADHU DANDAVATE:
The same question was put to ihe
same Finance Minister.

MR. SPEAKER: You can give me
notice that this is a wrong answer and

. **Not recorded.
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1 will look into it. I think it is quite
relevant. I do not allow you.

PROF. MADHU DANDAVATE:
I take it for granted that the Finance
Minister in both Houses functiong as
the Finance Minister of the same Gov-
ernment and therefore, he is expected
to give the same answer,

SHRI RATANSINH RAJDA: He is
misleading the House....

MR. SPEAKER: I am not allowing
you. Nothing will go on recorq with-
out my permission,

(Interruptions).*

SHR] K. K. TEWARY: When ‘his
question of gold auction was taken up
in the first session of the Lok Sabha,
some allegations were levelled against
the then Prime Minister, Shri Morariji
Desai, and his son, Shri Kanti Desai.
1 would like to know in the most
unequivocal termg from the hon. Mi-
nister whether this committee which
has been formed to go into the alle-
gations alsp includes in its terms of
reference Shri Morarji Desai and
Shri Kanti Desai?

MR. SPEAKER: The terms* of re-
ferenoce are hefore you. Why don't
you read it?

PROF. K. K. TEWARY: I would
like to know from the Minister whe-

ther these names have alsgp been in-
cluded. ...

MR. SPEAKER: The question is
disallewed.

MR. SPEAKER: The committee is
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SHRI BHAGWAT JHA AZAD: May
I know whether the necklaces, rings and.
mangalsutras that were contributed to
the golq stock were in the same stock
from where the gold was [frittered
away or were they kept separately?
If they were in the same stock, they
must also have been sold by the Gov-
ernment.

SHRI R. VENKATARAMAN: There
is one stock but three accounts. The
stock consists of all the Government
gold kept together. There is an ac-
count which shows how much gold
hag come from our mines. There is an
account showing how much gold has
been received through gold bonds.
These are accounts, but the stock is
cne stock. I said, it has been sold
from that stock,

DR. SUBRAMANIAM SWAMY: 1
agree that the stock is one, but the
accounts are separately kept—how
much gold was received from smug-
glers, how much from old defence ac-
coun$, how much from the mines, ctec.
I would like to know whether ‘he
amount of gold that was auctioned
falls short of the amount of golg that
was taken from the smugglers or it is
more than the amount of gold taken
from the smugglers.

SHRI R. VENKATARAMAN: 1 will
give turther details. Out of the stock
which they had, they sold it from
there. Later they debited this to the
account of smuggled gold. Originally,
when they sold, they solq it from the
stock.

In fact, the proposal which Mr. H.
M. Patel brought forward through his
Ministry was that the gold would be
sold from the stock and then after the
sale, he said, it would be debiteq to
the account of smuggled gold.

PROF. MADHU DANDAVATE:
He has built up a fine case for a pri--
vilege motion.

there to look into all these aspects.
¥Not recorded.





